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in view of the cuts imposed recent-
1y ..... . 

Mr. Speaker: She is asking about 
the city of Calcutta. 

Shrimati Renu Chakrnvartty: It is 
the only city in the whole of India 
which has not got compulsory edu-
cation. (Interruptions). 

Mr. Speaker: She cannot ask about 
individual towns and cities. What:s 
the question? She may put the 
question. 

Shrimati Reno Chakravartty: I want 
to know whether the cuts that are 
being imposed in all the States on 
education budgets will hold it up fur-
ther-I mean the spread ot primary 
education. 

Shrimati Soundaram Ramachandran: 
No. because Bengal is one ot the States 
which had passed Compulsory Primary 
Education Act. They are keeping up 
the targets. 

Shrimati ReDu Chakranrtty: She is 
completely misinformed... (Interrup-
tions) . 

Mr. Speaker: The two ladies may 
change tileir places. 

8hri Bade: Has the Government re-
cei ved reports from the States that in 
view of the Emergency there is a 
cut in the expenses and therefore, 
there is not sufficient space or suffi-
cient number of buildings and so they 
could not implement the scheme of • 
conrpulsory education? 

The MiDister of Education (Dr. K. 
L. ShrimaU): The hon. Member is 
aware that no provision was made for 
buildings because the community was 
expected to contribute for the building 
of the primary school. That position 
still continue I have made it clear 
that the gen~al policy we have adopt-
ed in this matter both in the National 
Development Council and in the 
Ministry of Education is that there 
should be no staggering of expansion 
of primary education. It is our desire 
that it should expand as quickly :13 
possible. Of course there may be one 
or two States where special problema 

may exist and I hope hon. Members 
would exercise their influence so that 
the anticipated target is achieved. 
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Shri Barish Chandra Mathur: The 
hon. Minister has stated that it is the 
Boards and the universities that will 
detennine this. But may I kTlow 
whether in such important, broad 
policy matters, the Government do 
not apply their own mind, and whe-
ther the Government have examined 
this question at their own level and 
come to any conclusion? 

Dr. K. L. Shrimali: This question 
was examined and also put to the 
Vice-Cancellors' Conference on the 
11th and 13th October, 1962, and the 

view that was expressed by the Vice-
Chancellors' Conference is that there 
is no need for changing the present 
system of awarding marks at various 
examinations or the classification of 
successful candidates at the Master's 
Degree examinations into three divis-
ions. 
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Mr, Speaker: Whether they can 
appear for a second time. 

Dr, K. L. Shrimali: As I said, this 
is not a matter which the Government 
has to decide. This has to b<o decided 
by individual universities. 

Anti-Corruption Advisory Committe& 

+ r Shri Barish.. Chan~ Mathur: 
Dr. L. M. SmghVl: 

.39 J 8hrimati Savitri Nigam: 
'\ Shri M, L. Dwivedi: 
I 8hri S. C. Samanta: 
l Shri Marandi: 

Will the Minister of Home Affait'!l 
be pleased to state what advice has 
been tendered by the Anti-Corruptio!l 
Advisory Committee and the action 
taken thereof by Government? 

The Deputy Minister in the Ministry 
of Home Affairs (Shrimati Chandra-
sekhar): The Committee on Preven-
tion of Corruption considered the pro-
posal to amend Article 311 of the Cons-
titution to dispense with the second 
opp(}rtunity and to remove the penalty 
of reduction from the scope of Article 
311. It recommended that the propos-
ed amendments may be made and that 




